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3.10.94 	 Mr S.Talapatra for the applicant. 

itjits appHcatt0t is 	 Mr A.K.Choudhury for the r espondente. 

$orfl all (i witbill tifut. Prima fade we are unable to locat, any 
C.F.  

cause of action at this stage for the 

applicant apartfrom apprehension. The 

ateJ 

 

J.t/ 	 grievance appears to be that benefit of 

the scheme formulated for ragularisation 
I 

	

	 of casual Artists is likely to be given a 

go by and applicant is likely to be 

deprived of 	benefit of tt scheme. 

We would therefore, desire to be enlighti 

on that aspect by the respondents. Hence 

notice for admission be issued to the 
I 	 I 

respondents I to 4 returnable on 23.11.94. 

• 	
' Mr A.k.Choudhury, learned Addlq,S,C 

now appears for the rospondents 4 desiree 

that the notice may be directly issued to 

the respondents, Notices be accordingly 

issued. The learned Advocate for the 
I 	 1 

applicant states that the applicant is 

: continuing in service. We therefore dLrect 

• 	 , the respondents that until the application 
I 	 I 

I 	 I 

contd... 
I 	 I 

I 	 I 

I 	 I 	- 
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OFFIICE NOTE 	 DATE 	 COURT 	0RDR 	 - 

	

3.1O.94t 	is heard for admLssion on 23.11.1994, 

: 	 they shall not terminate the casual 

employment of the applicant and if they 

proceed to issue any notice of termiria-

tion that shall not be given effect to 

	

, 	ur1til23,1.994, The.question of 
• 	

ding the interim relief further will be 
considered on 23.11.1994 if the app1.i 
cation is eventually admitted, 

In the event of the Sench holdinc 

a sitting at Agartala on 23.11.1994 the 
• 	matter will be heard at Agartala. 

However, if no notification to that 
effect is issued in the first week of 
Nbvember,1994 the 1earnd_Advocate of 

the applicant shall kww that the 
application will be heard at Guwahati. 

Ae,  lu 
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0 	
Vica..Chaiymen 

pg 

	

90104 : 	To be placed for hearing at 

Agartala during the next sitting of the 

I 	 .BnCh. 
* 	 I 

Vice-Chrman 

• 	 H*H., 
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O.A. No. 188/94' 

	

OFFE NOTE 	' 	UATE 	 COURT 	ORDER 
I 	 I 

,21,11.94 	Adjourned to 23411.94. 

('artalat 
'Circult)t 

Member 	 Vice ChairrIlan 

0 

	

•1 	 I 

• 	 - 	ttrd 

• 	

2301.94t 	Mr S.Talapatra for the applicant. Mr 

	

• 	 (gartalay G.Sarma,Addl.C..S.0 for the rospondents. 

Mr M.$.Murugesafl, Administrative Officer 

of Respondent No.4 present in person. 

$hou cause reply taken on rocord. For 

• 	 I 

 

the detallet'(reasafls recorded in O.A. 

- 	 I 	 165/94 separately today as the facts of 

the case are similar save and except that 

_• 	
the applicant ia'a ProductOn Assistant 

: 	
the questionthvolved ar also the 

4•-_-- 	 same, the •appUcation is summarily rajec- 

,i_- ----- 	 ted, However, the observations made in 

b7 	-: 	that order will also be applicable in 

	

L 	Woi (

L(e 	 tess of the applicant. 

9-Ld. 	Lc. 	I, 

Uice-Crman 
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